
      

     
     

        

         

         

  

  

             

          

           

    

             

           

         

       

           

          

       

         

    

            

          

           

        



          

          

      

 
  

  

  

 

 

  

 

 

              

            

           

         

     

  

            

               

            

            

          

  

             

 

  



           

              

          

           

               

               

            

           

           

              

               

             

              

            

  

             

            

           

          

          

           
            

  

          

            

           

              

          

            

             

            

           



4

Financial Year, then for consolidation ofaccounts with the accounts outside India,
an approval from the Tribunal is a legal requirement and, ifsatisfied, pass an Order
to this effect

For due compliance, the petitioner has demonstrated that a resolution has been
passed on lgth september, 2016 at registered office by the Directors of petitioner
company that pursuant to the provisions of Section 2(41) approvarto close its
financial year on 31't December 2016 aadthereafter adoption of Financial year
being calendar year commencing from 1 

st day of January and ending on 3 l rr day of
December is to be obtained.

6'1 compilation filed by the petitioner consists a consent retter of the foreign
Holding company for consoridation of accounts so as to coincide its accounts
having Financial Year as "calendar year,, is placed on record. To demonstrate the
accounting period of the Holding company, the Financial statements are also
annexed demonstrating the accounting period as Calendar year ending on 31,t
December.

7 In the light of the factuar matrix and legal position, it is hereby held as under:-

ORDER

The Petitioner company being a subsidiary of Foreign Holding company which is
maintaining its account on calendar year basis required to consolidate the acco,nts ofthe
Petitioner company; hence it is hereby ordered by exercising the powers enshrined u./s

2(41) of the companies Act that the accounting period shail be arigred by adopting
calendar Year (1't January to 3 r't March) as the accounting period, and also alow to crose

its financial year on 3l't December 2016.

Dated; 30.03.2017 f.rt Shri M.K. Shrawat
Member (Judicial)

6

8. The company Petition is allowed. copy ofthe order to the petitioner for requisite

compliance. No Order as to cost. To be Consigned to Records.
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